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The Blinister of 'Hdme Affairs and 
Stetes (Dr. KaUu): (a) Yes.

<b) Rules regulating recruitment, 
promotion, etc. to the various posts/ 
grades differ from Service to Service. 
In the case of the same category of 
posts/grades, requirements for tem­
porary recruitment are not generally 
different from those for permanent 
recruitment. All temporary employees 
(ije. those that do not have a lien on 
any permanent post) are governed by 
the provisions of the Central Civil 
Services (Temporary Service) Rules, 
1949.

Shri Krishna Chandra: May I know 
whether these posts are temporary or 
the employees working in those vacan­
cies are temporary?

Dr. Katju: Which posts?
Shri Krishna Chandra: I want to 

know whether these employees are 
temporary, or whether they are work­
ing on posts which are temporary?

Dr. Katjn: The question still re­
quires some clarification.

Mr. Speaker: The hon. Minister re­
ferred to the temporary nature of the 
establishment. He wants to know 
whether the posts against which they 
are shown are temporary or the em­
ployees are working in a temporary 
capacity against those posts?

Dr. Katjn: There are - temporary 
posts and temporary employees.

Shri Krishna Chandra: For how
long have these temporary posts been 
in existence?

Dr. Katjn: From one year, I believe, 
to ten years.

Shri Krishna Chandra: Has any
legislation been recently passed for 
recruitment, etc., of the Central 
Services?

Dr. Katjn: I am not quite sure about 
any legislation. But may I add. Sir, 
that during war-time there was enor­
mous expansion in the Secretariat and 
recruitment was made to these posts 
on a temporary basis. We are trying 
to absorb as many as we can. We are 
•r’Mng to make them permanent, quasi- 
per*^anent. It is a very complicated 
matter.

Shri A. M. Thomas: May I know. 
Sir, vC'hether there is any proposal be- 
f'̂ re Government to disturb the Central 
SecretRriat Reorganisation Scheme 
arrived on the recommendations of the 
United Public Service Commission?

Dr. Katjn: I do not think so. The 
implementation of the Central Secre­
tariat Reorganisation Scheme has beeni 
nearly completed and it is being work­
ed out.

Sardar Hnkam Singh: May I know 
whether it is a fact that the displaced 
persons who were permanent employees 
in their original homes and had served, 
for more than twenty years and who 
have been, absorbed here are all kept, 
on temporary lists?

Dr. Katjn: The general statement 
is not quite accurate. Some are tem­
porary; some are permanent; some are- 
quasi-permanent. I would ask my hon  ̂
friend, if he wants a detailed answer,, 
to let me have the favour of a question 
about it.

■ Shri Nana Das: May I know the 
number of Scheduled Castes among the* 
temporary employees.

Mr. Speaker: Order, order.

“ Grow Mope Food”  Enquiry 
Committee

•1480. Shri Jhulan Sinha: Will th- 
Minister of Food and Asriculture
pleased to state:

(a) the personnel and tprms of  
reference of the Committee appointed 
for examining the working of the- 
“Grow More Food” campaign; and

(b) the progress made by the Com— 
mittee so far?

The Minister of Food and Agricul- 
tnre (Shri Kidwai): (a) Th6 hon  ̂
Member’s attention is invited to the* 
Government ,of India Resolutions No,
F.l-2/52-GS(P), dated the 8th and ISthr 
February 1952, copies of which are- 
placed on the Table of the House. 
[See Appendix VII, annexure No. 30. J

(b) The Committee has just conclu­
ded its work and submitted its report 
to Government.

Shri Jhulan Sinha: Do Government 
propose to lay a copy of the report on 
the Table of the House?

Shri Kidwai: Of course..
Shri Jhulan Sinha: Is the hon  ̂

Minister in a position to give a succinct 
survey of the recommendations?

Shri Kidwai: The report itself will 
be placed oh the Table of the House  ̂
and while doing so Government will 
give its views on the recommendations.

Shri Yelayudhan: May I know the 
expenditure incurred by this committee 
and how long it took to complete itŝ  
report?
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Shri Kidwai: I can give the duration 
of the committee’s work. I would ask 
for notice in regard to expenditure. 
The notification appointing the com­
mittee was issued on the 8th February
1952. The committee submitted its 
report a week ago.

Shri M. S. Gurupadaswamy: May I
know whether Government has decided 
to accept all the recommendations and 
implement them?

Shri Kidwai: As I said the commit­
tee’s report was received only a few 
days ago. It will take time and dis­
cussions, But I think that in a few 
weeks’ time we will decide on the re­
commendations of the committee.

Shri Namdhari: Will Oovernment
be pleased to give land facilities to co- 
ooerative farms for grow more food, 
If land armies are organised?

Sliri Kidwai: I do not know how 
this arises from these recommendations. 
But that matter will be considered.

Railway Stores

•1481. Shri K. C. Sodhia: Will the
Minister of Railways be pleased to 
state:

(a) the total value of Railway 
stores purchased during 1.051-52 and 
how much worth was allocted to each 
Railway;

(b) the total valne of the stores in 
stock with each Railway on the 31st 
March, 1951;

(c) whether these stocks are veri­
fied physically every year;

(d) whether they can be transfer­
red from one Railway to another for 
use;

(e) the total amount worth of 
stores proposed to be purchased 
during 1952-53; and

(f) from which countries this pur­
chase is proposed to be made?

The Minister of Railways and Trans­
port (Shri L. B. Shastri): (a) Rs. 93.22 
crores. This is a provisional figure as 
the accounts for the year 1951-52 have 
yet to be closed. A statement giving 
details by Railways is being laid on 
the Table of the House. [See Appendix 
VII, annexure No. 31.̂

Oj) Rs. 57.69 crores. The statement 
referred to in part (a) gives the railway- 
wise break-up of this figure.

(ĉ  Yes.
(d) Yes.
(e) Rs. 98-28 crores.
(f) Mainly India and European 

countries.

Shri K. C. Sodhia: May I know the 
total approximate value of stores dec­
lared unserviceable during 1951-52?

Shri L. B. Shastri: I would require 
notice of that question.

Shri Tenkataraman: May I know-
whether any of these stores are un­
serviceable and liable to deterioration.

Shri L. B. Shastri: I cannot give 
precise information on this point. All 
these stores are verified physically- 
every year.
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Shri Nambiar: May I know what the 
proposals of the GovernmenF are tô  
dispose of the paper and corrugated, 
iron sheets which are there in large 
quantities?

Shri L. B. Shastri: We do not pro­
pose to dispose of them outright by sale 
in the open market. As a first step ,̂ 
we are now adopting the procedure for 
inter-railway utilisation on an All 
India basis.

Shri Nambiar: May I know whether 
it is a fact that, as the report says, 
there are materials for 200 years’ con­
sumption or not?

Shri L. B. Shastri: I have no infor­
mation on that point.

.Shri T. S. A. Chettiar: May I know 
whether the verification was by the 
officers themselves or by external 
auditors?

Shri L. B. Shastri: As I said beforev 
this was investigated by chartered 
accountants in the case of two Rail­
ways; but in other Railways, that.has 
been done by the Railway officers 
themselves. *

Shri T. S. A. Chettiar: May I know 
whether in the reports of these auditors 
they said anything to the effect that 
external puditors must be employed to 
do this checking?




